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(H) 

"In accordance with the provisions of rule 96 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, I am directed to enclose 
the Vice-President's Pension (Amendment) Bill, 1999, as passed by Lok 
Sabha at its sitting held on the 20th December, 1999." 

2. The Speaker has certified that this Bill is a Money Bill within the 
meaning of article 1 l'O of the Constitution of India. 

Sir, I lay a copy of the Vice-President's Pension (Amendment) Bill, 
1999, on the Table. 

SHORT DURATION DISCUSSION 

National Telecom Policy - 1999 -Contd. 

SHRI SANATAN BISI (Orissa): The other day, I was pointing out in 
this House, the governance by the Task Force. So, as it appears, presently, 
there is a great confusion so far as the present policy is concerned. It is in a 
mess. So, I want to know from the Government very clearly. Already a 
National Task Force on Information Technology,and Software Development is 
there. What are the recommendations that have been made earlier? The 
other thing is, Mr. Vice-Chairman, Sir, an Inter-Ministerial Committee has also 
been set up for monitoring communications. There is some doubt in it. I want 
to know very clearly from the Government with regard to the telecom strategy. 
What is the strategy they are having? The other thing is, it created a new 
legal framework, because the Indian Telegraph Act, 1885, as stated, was an 
old Act and it needed further amendments. So, I want to know from the 
Government, what the amendments that you want to brmg so far as this 
infrastructure is concerned are, in order to overcome all the

1
 mess? 

It is good to note that our hon. Minister has stated that in order to 
improve the infrastructure the World Bank, ADB, ITU and the UNESCO have 
been requested to fund it. So, I want to know from the hon. Minister as to 
what actually the amount will be that we are going to get and how it is going 
to be utilised keeping in view the confusion and controversy that is going on 
between the DoT and the TRAI. Firstly, I would like to know from the hon. 
Minister something about the tariff structure and , secondly, 
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the service standards.   Sir, these are some of my submissions.  Thank you, 
Sir. 

SHRI DRUPAD BORGOHAIN (Assam): Mr. Vice-Chairman, Sir, I thank 
you for giving me this opportunity. Sir, the House is discussing a very serious 
matter relating to the latest Policy of the Government on telecom. This policy 
was adopted on 26th March 1999. By this Policy, I think, the Government is 
opening up the telecom system to the private sector, particularly to indigenous 
and foreign companies, and that too at the dictates of the WTO, IMF, World 
Bank, etc. The Department of Telecommunications has been bifurcated. Sir, it 
is a very serious matter because in the near future, if this policy of opening up 
is allowed to continue, our whole telecom system will be under foreign 
domination at a certain point of time. Is it not a serious matter? We oppose it. 
Secondly, let us take the case of licensing regime system. It has been 
changed into an income or profit or revenue sharing system. What will be the 
result? The result will be a huge loss to the revenue of the Government. It will 
be a huge loss of thousands of crores of rupees, which could have been 
gained by the Government in the normal process from the licensees. The 
Government is going to lose that revenue. What was the sense in changing 
from the licensing regime to the revenue sharing system? As regards the 
payment of arrears, certain conditions were stipulated through which certain 
concessions were granted. Why should the Government lose such a huge 
amount? That is our question. Therefore, we oppose this also. Thirdly, now it 
is known that the Government is going to allow private companies for carrying 
national telecom service. The national cellular service run by private 
companies will not help the people of the country because they escalate the 
price, which will harm the interests of the consumer. The Government will lose 
revenue, the consumers will be looted and the villagers will be the casualty. 
Some reports appeared in the Press that the private companies would take 49 
per cent of shares. This will lead ultimately to the take-over by foreign 
companies. This is the first step towards the domination of our telecom 
system by the foreign companies and in the long run these foreign companies 
will take over the telecom business. That will be very, very harmful for our 
national interests. So, Sir, in the greater interest of the nation, the Government 
should revise this Policy and revise the decision of opening up of telecom 
service to the private companies. Sir, we oppose this Telecom Policy of the 
Government strongly.   I hope our 
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Minister will rethink and review this Policy in the greater interest of the nation.   
Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr. Vayalar 
Ravi. 

SHRI KAPIL SIBAL: Sir, I may be permitted to speak. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : You had taken 
your time. 

SHRI KAPIL SIBAL : Sir, I did not have the time to cover all my 
points. I left so many points. So, I may be permitted to speak. If you allow me, 
I will submit the left out points (Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, I have no. 
objection to his speaking again. 

THE VICE-CHA1RMAN(SHRI ADHIK SHIRODKAR): There are others. 
Do not allow him to regulate himself. 

SHRI KAPIL SIBAL: Sir, if the other two. speakers do not come, 
please allow me another ten minutes. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You have already 
exceeded the time allotted to you. 

SHRI KAPIL SIBAL: Sir, I spoke only for twenty minutes. There were 
thirty-eight minutes for my party. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): I will see. Mr. 
Virumbi. Are you doing it at your cost? 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-Chairman, 
Sir, we are now discussing about the National Telecom Policy. Some of our 
colleagues said that it was conceived in 1994. But, according to my 
perception, the policy was, actually, conceived in 1974 itself when the P & T 
was divided into two departments - Posts and Telecommunications. Sir, in 
1974, the department was bifurcated into two groups. In 1984, the 
Department of Telec6mmunications, instead of developing their productivity 
and thereby, increasing the profits, had tried to achieve that through increase in 
rental call charges, lease charges, application deposit and through other 
things.  In 1984, there was a move for 
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corporatisation. When it was separated in 1974, the reason attributed was that 
they had earned through telecom and had to shell out to the Department of 
Posts. When the issue of corporatisation had come up, the bureaucrats from 
the Department of Telecom itself opposed under the guise that once it was 
corporatised, even on the amount that has been given to the Department of 
Posts as subsidy, they might have to pay the income tax. Therefore, if it is 
corporatised, we would not get any profit. In that way they had built up their 
argument. What for has this argument been given? They do not want to give 
up their positions, power i.e., gazetted officer status, and other things. In spite 
of it, in April, 1986, it was corporatised in a very small way i.e., VSNL and 
MTNL. The former Overseas Communication Services was corporatised as 
VSNL. The current situation is, we have got 2.9 lakh villages. Even the 
National Telecom Policy says about provision of Internet access to all the 
district-headquarters by 2000 and a telephone connection, on demand, in rural 
and urban areas by 2002. But the real situation is we compare ourselves with 
Malaysia where 2.3 million telephone users are there. In Philippines, which is 
smaller than our State, 1.8 million telephone connections are there. In India, 
with more than one billion population, what are we having? This you will know 
if you compare ourselves with China. In China 20 million new fixed telephone 
line connections are being provided every year. Sir, in China, 12 million cellular 
telephone connections are being provided to the people. That means, one 
million cellular telephoneconnections are being provided every month. But the 
whole strength of the cellular telephone connections in India is only 1.3 million. 
It is less than Philippines and it is less than Malaysia. So, don't compare 
ourselves with" China. This is the situation. If this is so, how can we compete 
with others? Here, the licensor and the competitor is the same - the 
Government - maybe, with different names. The Government is playing the 
dual role. If you came down further, we have the Telecom Commission. 

The Telecom Commission wanted to expand it further. When this 
move was taking place, there was a resistance from the Department of 
Telecom itself. First they thought that the Ministry of Finance, the Department 
of Electronics, and the Planning Commission have to be included in the 
Commission. So, there was a heavy resistance from the department. Now, 
what is the situation? This is nothing but inner politics between the 
Commission and the TRAI.   We have accepted the truth.   So 
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inner politics is going on between the Telecom Commission and the TRAI. 
Ultimately, it is going to make the people of India suffer more. Now, they have 
announced the new policy of 1999. Whatever the policy may be, once a policy 
has been announced, it should encourage productivity. That policy should be 
competitive in such a way that the people are benefited. Whether it is going to 
achieve that or not, we have yet to see. Recently, when this policy was 
announced, there were three dissent notes. The recommendations were 
made by the TRAI. It was opposed by three membersShri U.P. Singh, Shri 
Ajit Singhk, and ShriR.N. Prasad. 

Now, I come to the change from revenue share arrangement to the 
licence fee arrangement. What they have sought now is that, if anybody once 
enters the telecom field, for their assets, their operators, their service-
providers, they may have to pay, frst, about Rs. 100 crores which will be non-
refundable. Apart from that, they have to give Rs. 400 crores as security. It 
may be withdrawn in case they close down their business. Thirdly, they must 
have a net worth of about Rs.2,500 crores. So, they cannot run away from 
India, as somebody might have presumed. They cannot run away. Fourthly, 
apart from all this, they must have the experience. Then, what is the problem? 
The problem is that it should be recommended by the TRAI. Provisions and 
guidelines have been made by the Telecom Commission. This is the 
problem. There is a conflict between the TRAI and the Commission. The TRAI 
feels that less than 5 per cent is enough, while the other feels that it is not 
enough. They feel that it should be 16 per cent. On what grounds? We have 
to elicit. So far, we have not been enlightened in this regard. Why are they 
demanding 16 per cent instead of 9 per cent or 5 per cent. They have yet to 
inform it. 

Then, my next point is regarding the tender. The TRAI goes in for a 
tender, but there have been dissent notes, so far as open bid is concerned. 
But I feel it is a transparent bulb. The Minister should apply his mind as to 
which would be better for our people. I feel that transparency means 
transparency in every field. Not only transparency, the right to information 
should be included along with this. I would-like to know on what grounds they 
have set the percentage that the people should pay. For example, if a man 
makes a telephone call from a basic telephone a cellular phone, the DOT will 
have to pay 72.5 per cent or 72.7 per cent to the cellular company. But, at the 
same time, if a man contacts through his cellular telephone to a basic 
telephone, then the cellular company will have to pay 
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less than 25 per cent to the DOT. Why this discrimination is there? How has 
this happened? Is there any rationale behind this decision? the Minister, while 
giving the reply, may give some information on this. Sir, the main problem that 
we are confronted with in India is one of divergence in views. That is the main 
thing. I feel, the talks you have had with the f RAI as well as the Commission 
and the service providers, are not enough. 

Sir, one more meeting or two more meetings, as you may feel 
necessary, should be there in order to clear the divergent views between the 
TRAI, Service providers and Department of Telecommunications. Even what 
is available in India or what is available internationally is not being provided to 
the Indian people. For example, the voice over internet telephoning -- if it is 
allowed, if it is not banned ~ is not provided to the Indian people. Sir, I feel, 
even the STD charges or the ISD charges will be equivalent to the local calls. 
Why has not the ban been lifted? Is it going to affect the Indian people or is it 
going to affect the DoT or the Government? Sir, on this the hon. Minister has 
to give some sort of clarification. Another thing is that this cellular facility should 
also be provided in our villages. The people who have accepted the contractual 
obligations, have not fulfilled the same. They have given so many reasons for 
this. But whatever reasons they are giving, are they being attended to by the 
Government? Sir, one thing is certain that wherever it is profitable, these 
cellular operators desire to enter into, but whenever they are wanted in the 
service line, they do not want to enter. What does this mean? Now, how are 
you going to bind these cellular operators after this new telecom policy is 
announced? If they go in the same way in which they have gone earlier, what 
action are you going to take? How are you provided with powers to prevent all 
these things? We want a clarification from the Government on this. Sir, 
recently with Canada we have made some agreements for the optic fibre and 
virus system. I feel, Sir, competition is necessary. I do not think that there 
should be either public sector or private sector. Competition should be there. 
For example, M.T.N.L. and V.S.N.L. are there in the telecom sector. Now, in 
the internet services, when M.T.N.L. reduced the charges by 15%, 
immediately the V.S.N.L. also comes with a reduction of 15%. Therefore, 
competition is essential. But, competition should not be at the cost of the 
nation. Sir, the hon. Minister is more national-minded than I am, and I hope he 
will look into it. The other thing is about C.C.P. In Italy, for the people who are 
opting for cellular phone, for eleven months the cellular operators 
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are not charging anything from them. But, if we take the cellular phone here, 
in the first month itself, we have to pay at least about Rs. 500/- to Rs. 700/-. 
Therefore, the celluar licensing system, the revenue sharing system should be 
looked into properly. I feel the Government should take into the account the 
feelings of the public. Sir, the Department of Telecommunication can provide 
more and, better service if they look after their staff properly. Sir, due to the 
time constraint, I do not want to lengthen my speech. But one thing I want to 
say. For example, for some eight, ten or twenty years, the DoT sought a ban 
on recruitment of staff, and they appointed thousands of people under the 
caption 'Reserve Trained Pool (R.T.P.)". These R.T.P. people served the 
Department for 5 years, 10 years. After they have been taken as permanent 
staff, the service which these people had rendered as R.T.P. employees, has 
not been included in the original service. Sir, it is going to affect them in future 
at the time of their retirement. They are asking for 'C grade, which has not 
been considered. I hope the hon. Minister will note down the R.T.P. issue. 
The R.T.P. issue related to the Postal Department is there. The R.T.P. issue 
related to the Telecom Department is also there. Sir, my demand is that the 
service wh ich these employees — who are now permanent employees — 
had rendered as R.T.F. employees, should be included in their original 
service. 

That is my demand. If it is done automatically, they will have a 
sense of security that the Department is looking after them. Sir, I am telling 
you all the things that I feel. There are one or two things more; not much. 
They say that they will provide Internet access to all district Headquarters. 
They say that telephones will be provided on demand both in urban and rural 
areas by 2002. What are they going to do? 

Now, the TRAI's position is that it can be provided to everyone who 
applies for it provided the norms are fulfilled. The Commission's position is 
that not more than three will be'provided with it. This is the position of the 
Government, the DoT also. 

The TRAI's position is that there will be immediate market access to 
them. Another position is that these three operators should be only for five to 
seven years. This is the Commission's position. This conflict is not between 
Parliament and the DoT. This is pot a conflict between the House and the 
TRAI.   But it is a confltet between the TRAI and the'Commission. 
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They have to settle it. That means^ out of court. The hon. Minister has called 
all the people. He had talks with them. I hope that a proper and justifiable" 
settlement will take place and that, thereby, the people will get what they 
ought to get. 

With these words, I thank you, Sir. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Thank you, Mr. 
Virumbi. 

Mr. Margabandu not present. 
Mr. Balwant Singh Ramoowalia not present. 
Mr. Gandhi Azad not present. 
Mr. Minister. 
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SHRI NILOTPAL BASU: Sir, I am on a point of order. The Minister is 
misleading the House.Can I read out the report of the B.I.C.P.? 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please, don't 
interrupt. 
 

 �� �������� �����"   4� ह� ��� �� ^+�35� r\ rQ-� [�A I�� 
��	 ह�? 

SHRI NILOTPAL BASU: Sir, I can raise the point of order, because 
the Minister is misleading the House. 

SHRI RAM VILAS PASWAN : If I am misleading, the Member has 
got the right to bring forward a privilege motion against me, but let me 
continue. I can raise my point of order. Shall I read out from the BICP report? 

THE VICE -CHAIRMAN (SHRI ADHIK SHIRODKAR) : Let him complete 
and let him conclude. Then, I will hear you. 

SHRI NILOTPAL BASU : Under the rules, can I draw the attention of 
the House to the fact that he is misleading the House because the BICP 
report s«ys something else? 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Will you kindly 
hear me? If you have some points.... 

SHRI NILOTPAL BASU : Sir, I seek your protection. If I feel the 
Minister is misleading the House... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : There is no 
question of resiling from the statement. If it is a point of order validly raised, I 
will consider it at the end. 

SHRI NILOTPAL BASU ; Shall I read out? 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : No. Not now. 
Afterwards. 

SHRI NILOTPAL BASU : But he is misleading. The BICP report says 
something else. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You have made your 
point. I will hear you at the end of his speech. 

SHRI NILOTPAL BASU : Okay. 
 
 
�, �� �ह 
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SHRI C. RAMACHANDRAIAH (Andhra Pradesh): What happened to 
this spirit when you opposed the Insurance Bill? What happened then to the 
spirit which you are exhibiting now? 
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� �Q���-� � ह�, 
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	 D� 
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 �\� 3

	  ��� N�2 
	  
5�50 �  �� 
ह� :��, ह�  ��� �ह= G��� ह�- .
 ��\ �� �ह 

ह� �� �ह� ह� �
 N�2 
� �ह&� ��+� �� :2 ह�, 35�Q� Q � [�A �ह= ����	 ह�? N�2 
� 4� 
.[
^�}�/ [�A �ह= 
��	 ह%? 3

	 :�� �
:�� ���	 
� 
�� ह� �ह� ह�� 3
  ��ह ���A l�� 
4. ह� �
 .
 ��\ N�2 
� �j�#� 
�� �� �#
�� ��\ N�2 ���
& � 35�Q� Q � �ह� ह��� 
G��ह.� 3
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ह� �
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5�50 �5 ह� �U� G�ह�  ह� �
 �� !�3+	� 3�+	��
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	  !�� 
�2 :��\ह�� �ह= �ह�� G��ह.� �� \}�	� 3�+	��
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5 �����#D�� ह�, �%
	 .
 
�...��. 
� ����� ��� 
�...��. .
 
5 �����#D�� �}Q� ह��  ... ( 
@:�!�" ) ... 

SHRI C. RAMACHANDRAIAH : Sir, the Minister is making a 
distinction between the Parliament and the Government. 

SHRI RAM VILAS PASWAN : Sir, neither is the present Government 
the NDA Government nor is this the Congress Government. The Government 
is always Bharat Sarkar, the Government of India. 

SHRI C.RAMACHANDRAIAH : Sir, it is the Government which is 
interfering with the functioning of theTRAI, it is not the Parliament which is 
interfering with the functioning of the TRAI. It is the Department which is 
interfering with its functioning. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please don't 
interrupt. Let him complete. If it is going to be an argument between the two, it 
will not serve the purpose. 

SHRI C. RAMACHANDRAIAH: Sir, the Minister is referring to my 
speech. 

 
SHRI RAM VILAS PASWAN: No, no. I am not referring to his speech.  

/� �ह�5 �
 �5��� � � 
� 
+�� ह�, U�� .���� �  ��
 �#j� �� ���� �#j� 
� /�:-
/�: �I� :�� ह�� N�2 �	 
ह� �
 �	��
}� rQ-� 
	  �&����
 ��
 .[
G � 
� 999 �
	  ��3�  
�=, �� �� 70 ��. �: :	, ह��	 �ह= ��.� ह��	 50 U�. ��.� �>हA�	 
ह� �
 1000 
	 �	

� 
29000 �
 120 U�. �: :	, ह��	 100 U�. ��.� 3
��. ;
� �ह= 
ह�� G��ह., ह� �� �ह�5 �%1	 
ह&. ह�� /� N�2 
� 
�� ��
�	>Q 
��� ह� �� �ह ��
� ��3� �� ह% �	�
� U�� .���� � , :��� 
�{ �  [�� ��9-� �	�� G��ह., +ह 
�
�� 
� �+���	ह� ह% �
 
�
�� ;
� 
��#� ���� �	 ��

	 
:��� �� �

� B���� ��� � ��	�  
 
 �
� ���
	  
	 /�� ह���	 .
 
��� 
	m�&�� \�� 
� ��� 
� �ह	 �	� 
	m�&�� r��	�� 

	   ��3b	D� �%
	 � 
� D�- [�� ��? ��3b	D� �%
	 � 
� D�- �� �
 31.7.99 �
 ����� �
��� 
���D ��, �

� 50 !��D� -155.8.1999 �
 �&:��� 
� �	�� ह�:� ��  
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��	 �&:��� 
� ����� �#
�� �� �
 D	, ���D 
� ��
 :��5�� 30 �+5��, 1999 �
 � :	� �ह 
ह� 
ह% �
 �
�  
& $ ��:A �	 �ह= ���� ह�, �

	  ��. +	 ह�
	 .!�G 
� �ह	 ह� �
 
& $ 
�� �� 
���� ��. �� 31 ��+��, 2000 �
 
��� �
��� ���D 
� �&:��� +	  
� � :	� /��	 Q�&@ ���� 
/�0
�� 
� $�� � :	 �� !��	
 
K
� �5 �m�� ���� ���� 
� �+�
�� 
� :	�  
 
 �+��>� >������A �  �Hg�� ��	 �&
��A 
� +��
 �	 � :	� +��
 �	 � :	� ... ( @:�!�" 
) ... 
�, .
 ����� ... ( @:�!�" ) ....�
�  �ह �
� 
ह� ह% �
 
� ��:A �	 D�- 
� �+�
��� 
� 
���� ह�� 
& $ ��:A �	 +��
 �	 ���� ह� �� 
& $ ��:A �	 /�c �	 �� ह� �	�
� 3

� DF- 
� 
�2 
�+��0 �ह= �
�� ह�� �� �ह 
ह �ह� ह#5� .... 
 
 �� "��(A�� <�� :  
�, /�� �
 
& $ �ह= �
�� ह��. �	�I., �	 �� :�� ��� ह� �ह� 
ह��  Sir, I have to raise this point because what he is saying is not at all correct. 

SHRI KAPIL SIBAL (Bihar): It is clearly established that if the hon. 
Minister had been in a court of law, he would have been a wonderful lawyer 
because he has the capacity to talk very glibly on both irrelevant and relevant 
things. 

THE VICE - CHAIRMAN (SHRI ADHIK SHIRODKAR): If it is coming 
from a wonderful lawyer like you, then, it can be taken as a compliment. 

SHRI KAPIL SIBAL: I compliment him because he has that fluency 
and capacity to talk ...{Interruptions)... very eloquently and also the ability not 
to answer any questions.  ...(Interruptions). 

SHRI   NILOTPAL   BASU: Sir,   the   only   factual  thing   is 

that... (Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please sit down. 
(Interruptions). 
 
 �� �������� �����" : 
�, �
h�� 
�ह� �� .Q+�
	 � ह�, �� �� .Q+�
	 � ह#5  �ह=�  
�	�
� .Q+�
	 � 
ह� ह% 4� �� ह��  
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��� �� :�� ��� 
ह �ह� ह#5 �� 4� ��� � � � Out of 21cases, of Basic and Cellular operator 
13 cases have been withdrawn. G�� 
	 
	� 
	  ��. /�c �	 �� :2,  �+�Z� �ह= ह&. ह� �� �� 
��
� 3 
	 
	� � aQ: ह� �	 ��3b	D� �%
� 
	 
5�5�0� �ह= ह�� /3� ����3�	 �
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ह  �� �� �\� ���� �	�� ह#5� ��� �\� �� 
� �	�	 
�I��\ ����
 ���� ह� �� ����
 �	 ����.� 3
� ���
	  
	 ���	 ह 
ह� ह� �
 �ह�	 
	  4��	�
- 

��� /+�0 �� �
�  ��I� :�� �
 3

	  /5�:-� �� D�- ��� :	, 1.8.99 
	 ��	 ����� �  !+	D 

� :	� �

	  ��� 3\	 H[�+ Q	� 
	 4��	�
- 
� ��3
 
 
� /+�0 ��
 
�� ���� ��.:�� �ह �
 

�� �
 �� �M�2 �� 

�� ह�� �� �ह�	 +��	 4��	�
- ह� ��
� 31.7.99 �
 ����� �
��� 
���D �� ��
� +� ��3� 35N� \�
 ���� ��.:�, /�� !�
�+���� 15 ��
 � �	+	��# D	�� �I� 
:2 ह� �� ����  N�2 
	  �&����
 �
 �� ��9-� ���� ��.:�� 3
���. ���	 
ह� �
 �	 
��	, ���A 
3

	  />�:-� 4.5:	, �%
� ���	 �ह�	 
ह� �
 4��	 1�
 
ह� ह%�  

SHRI KAPIL SIBAL : The hon. Minister may just yield for a second. 
He has just mentioned that as far as the revenue-sharing aspect is concerned, 
that is going to be decided by the TRAI. But, Sir, I want to inform the House 
that there is a matter coming up in the Delhi High Court tomorrow in which the 
Government has taken the position that the extent of revenue-sharing is 
outside the jurisdiction of the TRAI. That's the Government's position in the 
court. You may check it up. And, on the floor of the House, you are saying that 
as far as the revenue-sharing is concerned, it will be decided by the TRAI, but 
your representatives are saying just the opposite in the court.   We want to 
know the exact position. 
 
 �������� �����" :  
�, �%
� �
h�� 
�ह� 
ह �ह	 ह�, �� 3

� �	I �#5:� �	�
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�
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� �� ह%�
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�
�� 
� ह%�
�� r��	�� 

� Q�@�� .� . 4��	�� 
�� 

� �ह� ह% �� �#
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� �ह� ह�� ह� ��� �	�	 ह� �
 �%
	 4� �	+	>�# D	�a�: 
�  ��.5:	 �� �
 �	+>�& D	�a�: �  4��	 �� 
	 ����� 4��	�� ��� ��. ह�� �
 ���H���� �  �� 3
 
��� 
�, ��  
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 4��	 
ह� �
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 �ह �½� 2000-2002 �
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 SHRI NILOTPAL BASU: Sir, none of our questions has been 
answered. The position has become ridiculous. None of our questions has 
been answered. No figures have been given. 4��	 �ह ���� �
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SHRI RAM VILAS PASWAN: Sir, this is a policy matter. How can I 

answer specific questions? 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): There are two 
options. We shall start the debate all over again or we shall be satisfied with 
what has been done. 

SHRI NILOTPAL BASU: Sir, it is not a question of discussion. We 
would like to have a reply from the Government. 
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THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): Mr. Basu, you 
know what can be done. Now Shri Pramod Mahajan will make a statement. 

STATEMENT BY MINISTER 

Y2K Problem in Computers and Computer - Based systems and 
readiness of the country 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER 
OF INFORMATION TECHNOLOGY (SHRI PRAMOD MAHAJAN): Sir, the 
Y2K (Year 2000) problem has been receiving the attention of the Government 
during the years 1998 and 1999. This problem is associated with computer 
and computer based systems and results from an industry wide practice of 
representing years with only two digits instead of four (for example, specifying 
96 instead of 1996). This practice was widespread from 1960 to 1980, to save 
disk and memory space when these resources were relatively expensive. 
When used, these two digits representation can cause the system to interpret 
the Year 2000 as 1900 and years 2001 and 2002 as 1901 and 1902 
respectively. The miscalculation could create serious problems in those date 
sensitive applications such as reservation systems, ticketing, banking 
operation and insurance. The Y2K problem is all pervasive for it affects the 
hardware, software, communication sub-systems and all digital systems 
having embedded system. 

The Government has sensitized all the concerned 
Ministries/Departments, agencies and organisations in public and private 
sector about Y2K problem and the need for remedial measures necessary for 
achieving Y2K readiness. The awareness campaign includes advertisement in 
newspapers, magazines, television, radio and direct mailers highlighting the 
impact of Y2K. A facilitation desk and website have been created to 
disseminate the information about Y2K problem. 

An important incentive granted by the Government was provision to 
provide for deduction in computing the profits and gains of business or 
profession, of any expenditure incurred, wholly and exclusively to make the 
existing computer systems Y2K compliant for the year 1999-2000. The 
Government   also   permitted   the   various   Ministries,   Departments   and 
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